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THE STATE OF HIMACHAL PRADESH (AMENDMENT)
' ACT, 1971 '
No. 15 OF 1971

{

L LT g ' [19th Apru, 19711
An Act to amend the State of%{imac,hal Pradesh Act, 1970.

B it enacted Dby Parliament 1n the Twenty-second Year of the

Republic of Indla as follows:—

1. (1) ThlS Act may be called the State = of H1macha1 Pradesh
(Amendment) Act, 1971.

(2) It shall be deemed to have come into force on the 5th' day. of

 January, 1971,

2. Sections 8 and 9 of the State of Himachal Pradesh Act, 1970 (here-
1nafter referred to as the principal: Act) shall be omltted
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3. In section 17 of the principal Act for clause (a) of sub- sect1on ),

‘the followmg clause shall be substltuted namely —_—

“ (&) a11 the persons (or as many of them as are available) who,
having been elected from parhamentary constituencies in the Union
territory of Himachal Pradesh, we’,re members of the House of the

People immediately before its d1s'solut10n by the order: of the Presi-

- dent published with notification No. 37|2|70|T, dated the 27th De-
cember, 1970, of the Lok Sabha Sec;retarlat in the Gazette of India,
dated ’che 27th December 1970, or if the delimitation of any consti-
tuencies is taken up after the first lconstitution, followinig such dis-
-solution, of the House of the People all the members elected to
such House (or as many of them asi are available) from parliamen-

' tary constituencies in' the State of Hlmachal Pradesh; and”. -

4. (1) The State of Himachal Pradesh® (Amendment) Ordinance. 1971,

is hereby repealed.

- (2) NotW1thstand1ng such- repeal, anything done or any - action taken

under the principal Act as amended by the 4sald Ordinance shall be deem-

ed fo have been done or taken under the! pr1n01pa1 Act as amended by
this Act.
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